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The motion was carried by ¢ majo-
rity of the total membership of the
House and by a majority of not less
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than two-thirds of the Members pre~
sent and no’ing. e ali mis
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MR. CHAIRMAN; The next Bill.

[Mg. DEpuTY CHAIRMAN in the Chair]

THE NORTH-EASTERN HILL UNI-
VERSITY BILL, 1973

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN); Sir, 1
move:

“That the Bill to establish and in-
corporate a teaching and affiliating
University for the Hill areas of the
North-Eastern region, ag passed by
the Lok Sabha, be taken ino consi-
deration.”

This is the Bill for which our bre-
thren from the North-Eastern region
have been waiting for almost ten
years. The House would recall that
the State of Assam, before the bifur-
cation of Meghalaya and the establish-
ment of the other States, had passed
a resolution under Article 252 of the
Constitution authorising this Parlia-
ment to enact legislation establishing
a central university with headquarters
at Shillong. But unfortunately, no
other State passed this Resolution.
Ultimately when the State of Megha-
laya was established it passed this
Resolution and, therefore, the Govern-
ment of India introduced a Bill in
November 1972 in the other House
providing for the setting up of a
Central University with headquarters
at Shillong, with jurisdiction extend-
ing to Assam and Meghalaya and the
Union Territories of Mizoram and
Arunachal Pradesh, with the possibi-
lity of Nagaland, Manipur and Tripura
joining it at some later date. But,
Sir, at that time the Government of
Assam as well as many hon. Mem-
bers from Assam were of the view
that it would not be proper to extend
the jurisdiction of the Central Univer-
sity to the State of Assam, In the
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meanwhile, the State Assembly of
Nagaland passed the requisite resolu-
tion under article 252 and requested
the Parliament to enact such a piece »f
legislation. Therefore, Sir, the Gov-
ernment brought before the other
House which the other House is pleas-~
ed to pass, a Bill which is now be-
fore the consideration of this hon.
House. <

. In this Bill, Sir, the jurisdiction of
the proposed University extends to
the States of Meghalaya and Nagaland
and to the Union Territor.es of Mizo-
ram and Arunachal Pradesh. At the
expresg request of the Government of
Assam as well as of many hon, Mem-
bers from Assam, Assam has been
excluded. The former Government of
Manipur wrote to the Government of
India saying that Manipur did not wish
t0 be brought within the jurisdiction
of this University and, therefore,
Manipur wag excluded. And the same
was the situation of Tripnura. The
jurisd.ction, therefore, as it stands
now ig a jurisdiction which hag the
support of the people to whom it is
going to extend, namely, Meghalaya,
Nagaland, Mizoram—the Government
of Mizoram also expressed its desire
that it wants this University even
theugh it wag not a constitutional re-
quirement nevertheless their wishes
are that this University’s jurisdiction
should extand to them—and Aruna-
chal. The people of Arunachal Pra-
desh, so far as we have been able to
ascertain, are alsg in favour of thig
Bill.

Sir, the next important point apart
from the jurisdiction, to which I would
like to draw th» attention, ig that ori-
ginally the Government on the basis
of the express request of the Govern-
ment of Meghalaya had proposed that
this University b> named after the
Prima Minister., Whepn the Nagaland
Assembly passed a Resolution, it alsn
wanted that the Bill be named after
the Pr.ms. Miinster. In view of the
fact that these Governments did not
belong to the ruling Party and in view
of the strong feelings that had been
expressed by these people, the Gov-
ernment had agreed and had decided
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to introduce the Bil] a, ‘the Indira
Gandh; University Bill’ but the Prime
Minister took a very strong stand in
the matter and she felt that it would
be wrong as a matter of principle
that her name should be associated
with the University. Therefore, we
approached the Chief Ministerg of
Meghalaya and Nagaland and they
have agreed that this University may
be called ths ‘North-Eastern Hill Uni-
versity’. Sir, the next point that
merits your consideration and that of
the hon. House is that this University
will be rather a different type of Uni-
varsity in so far ag it will be both a
teaching as well as an affiliating Uni-
versity and it will have not only a
campus in Shillong but it shall have
also campusag in Nagaland and pos-
sibly 1n other places also a5 and when
there is need for such a campus. Then
it does not have a compulsory juris-
diction. No college will be compul-
sorily affilitated to this University,
the purpog> being that if at any future
date any State w.shes to establish a
University this University woulg act
stand in the way of such a decision.

Sir, the interim Constitution of this
University is on the lines of all the
other Centra{ Universities because in
the initial phases when we have to
decida whare campuses have to be
set up, the Faculty has to be recruited,
academic planning hag to be done, it
had not been possible for the Govern-
ment to spell out in detail as to what
is going to be the constitution of the
various University bodies. It has
therefore been decided that for a
period not exceeding t{hree years.
the main Dbodies will be nomi-
nated bodies and within three years
the Visitor will have the power to
frame da=tailed statutes and place them
before the Houses of Parliament. I
have given the assurance ip the other,
House which I should like to repeat
on behalf of th> Government in this
House also that Government will move .
a motion that the statutes ag thev are’
spelt out in detail within the period of
three years be taken into consideration
s0 that this hon, House can make such _
observations, such changes, in these.

Al
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[Prof. §. Nurul Hasan.]

statutes that it may think proper and
fit. It wag necessary for me to clarify
this point lest some hon. Member may
think that there was anry intention to
bypass this hon, House or not to bene-
fit from the guidance which this hon.
House could give in structuring the
University.

Sir, some of the other featuregs 1o
which I should like to draw your
attention ig that among its objects it
hag been stated that it shall not only
advance knowledge and provide ins-
truction and research facilities in va-
rious brancheg of knowledge but it
would pay special atiention to tha im-
provement of social and economic
conditions and welfare of the people of
the hill areas of the North-Eastern
region and in particular for their in-
tellectual and cultural advancement.
That ig to say, in addition to ordinary
teaching and research this will also be
taking up extension work and its Fa-
culty and students will be involved
in the varioug processes of that area.
Furthermore, it would respect the
intellectual and cultural traditiong of
the people of that area, help them to
develop themselves and also help them
to come nearer the rest of the country
so that they may feel that they are as
strong and ag valuable members of the
great comity of the Indian people as
people living in any other part of the
country,

Sir, another innovation in this Bill is
that apart from the usual provision
that the University shall be open to
everyone irrespective of sex, creed,
religion, clasg etc. etc. we have brought
jn article 45 of the Constitution relat-
ing to Directive Principles to the
effect that nothing shall prevent the
University from making a special pro-
vision for admission of students of the
weaker sectiong of the people in the
North-Eastern region and in particular
of scheduled castes and scheduled
tribes. These are virtually the words
taken from article 46 of the Constitu-
ion and it shows that thig University
®
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will be paying a great deal of atten-
tion to it, As 1n the case of all the
other Central Universities, the Persi~
dent of the Republic shall be the Visi-
tor of this Central University, but one
new power is that till now the power
of inspection hag been given to the
Visitor in the case of all other Central
Universities and establisheq institu-
tions only, but here it hag alsg been
given to cause an inspection into the
working of colleges. Since there is no
compulsory affiliation, only those
colleges which accept the Act, the sta-
tuteg and Ordinanceg of this University
can affiliate themselveg to it. It was
felt that this power would be worth-
while in any event. Then Sir,....

At I W (sav mm)
T AW qOF FR g2 faeg § IO
og wifasa 7@ 8 EOE

PROF. S, NURUL HASAN:

I have had the honour to come in this
capacity before the House, I have
brought one major Bill, ie, tha Ali-
garh Muslim University Bill, It does
not affiliate any colleges, so that ques-
tion did not arise. Thig ig one of the
recommendations of the Gajendra-
gadkar Committee. The detailed re-
commendations will be coming up
later, but 1 think it is 3 good provi-
sion. Some of the colleges become
sick and for that the possibility of a
visitorial enquiry must be there.

Then, Sir, sincz there is a poss bility
that there may be several campuses of
the Unversity, provision for more than
one Pro-Vice-Chancellor and more than
one Proctor and Dean of Students has
been made. We have provided spe-
cially for a Planning Board. It is
necessary in the initial stages of any
University if careful planning has to
be done so as to see that the needs of
the area are given du= emphasis. Dur-
ing the first six months the Planning
Board will also act ag the Academic
Council of the University., Ag soon
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as some faculty members are appointed
T hope it will be possible for us to
establish the various schools.

"So far as the other provisions are

concerned, they are more or less on
the same lines as the Aligarh Muslim
University Bill, The teachers, the
students and the non-teaching emp-
loyees have the right to appeal to a
trikunal for the purpose of arbitration,
so that they do not have to go to a
court of law. There is a right of
appeal to the Execut.ve Council of the
F}Jniversity.

P e

Then, provident fund and pension
funds have been provided for in the
usual manner as in the case of other
Universities. I think, on tha whole, it
is a fairly simple Bill the principle
of which has been accepted in most
cases. I hopg that this House will ap-
prove of it unanimously,

The question was proposed,.

ft Mgy gmw @er (I
w2w) © gmanfy wEem, § o
" faw & gfew AT wRar g it
‘wrEEd A1 TE frewes da qEhEs
&= 2, 72 fF = aqt & gt
gaarr Wi H oaga adr a9A
Fgi #r 39T & foa favafamrrem &7
frator ¥ o2 uF Samdw w2
AT FT W ¥ | TF FTETIT F gt
737 forerr w3t wEew w gag AT
g, 78 A 929 3fRw and o
&1 A 4T 31T X7 § FF s 3@ wame
9% TF FET IS AW FT YEHA  FRAT
fF S 797 W A Ay o @i
™ famfaama Fawar @z &
FUAT WA TFe foar fo¥ fv 2w
# gas gfte ¥ g enfw, gT oy
I FT A | ¥ 39 W & faa
IFT AT gRAa® WA E N L ¢

S gt % fF o faw & 3w
FTaveey g 3w famr g oo v w
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“farafaam ¥ i fam & oEr
wrEl #, 97 3g 3tF auR fem #iv
TR FT GAAT 99 FF AF ;T
AT T WA WAL, [EIET AW A
qETEr HAT FT ST & "TATFAE MT
oriys TwvEl T Feqrr A wfwgfy
Y MY fawg e7 A7 o fafersea:
IFr afgs, wabms Mt gicefas
s ® W &I AT g

qY 7g Sevw zod faer § 1 T
fdi fave &fa &7 2w & &, wfw
Y SAT qAT TEIEY 4d F JAAT
¥ weey wifes o7 aregfaw gfesr
gsafg s s emfagm g | ooy
va v famfaaa & egew &1 g
gak aree Sufegs far, @ 7 &g
F dig #gar 9z § 5 I @
Faa FareE, AnEve, fasw AR
TRTES IF FT T@r HIX Fgi gy
TG AN 40-42 & T FET H
waR ®1 §fewfaq &7 gq agr &, ar
T|H FAS MUY 27 F@ F| FAGAT
F1 gY gg favafaaey & 999 &9
# forar o ot 39% @ 99T FFEQ
whew M farear qeard §—AE § FA9
44, AR ¥ 196 WX fAAw H
131 a7 @Er safqar § 55-—afz
9w &7 § vy AR wivgy, fagwr
ifz &g WY afexfaa g @ a8 fam-
farea Fm fasafaama & =7 F
Tgq €1 weas fag g1 AT O
T Y GF AW H gATY AT qgTA
=gt §, 99% faq oF aga a5t wivd
F+F 99 FX AT | TN, Suewnfa agET.
AR §9 Tae £ A A fowr wat
ST AE &AW FET OF qgT T3, FLAl
a weY & faw | S AW wRE @
fva< & gwar & f ag & @y T=a
wifam g w1 Wi ag3g & foa st
71, fom ot =, @ fawfaasm 5
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st AYZH TFTA ey

& & geaia forar war &, g famio
& 5 o aga a1 3faere & o a5 77
& armd €, Fravem YT W fasdiem B-
qEMET I DI szaq, a3 gfaad
1k ca il SN
Sto THo T8 F4T : f‘mﬁrw o
g 2fwd & ]
AT e ST Ay 2t st ﬁﬁfq,
g Ffrem 2Rl & 1 dr ag T et
F 0, A% fmiw ) shew 2
377 gt Ffezez favq 71 g1 £
we fafwz wEwr s &Y o
SE sq g # gfrge FREdrar
fewrtor faaT SR T8t ATSET & A1 AT
T 77 St HEWATSIT T A gwrdy
HIFR F a1 25 a9f § FaTe qIA
T T T, §, WAL W S A awatar
T oy A @A 6, 5 gt A Sy
A% M6 WiFaT §, 97 W R,
Tiesfas I IowlE v g 2, s
g § §6 (7 g7 gadwa wwdfaw
qaET ¥ S GETEY At ¥ Ieqwr Fwar
THET ST R FEAASH 1 qHTaar
O ¥ faq g7 3¢ @& dwr o 3w
THIX FT FIA FEAT 47 1| A Tq=T
IAHT A 3 | FALFA ST Awer
g 8, 9wy Tfom agy o mifa
g srar & 1 wAdr foer 74 wrazg
A ¥ gugd g, 3§ mwawa | g,
fa gy amg qleaw ghaafedr
FIOAT g5, SH AR A G HERS
g #1 s fra afgg #9197,
vy meg afiwa fawfeaa &
g gfag ) gfesmr srar sooar
# g FI H AR G FEUT {F Fab
A%ay & fawsta & o) g s
3 guifs A8 wdre fawfaamg &
Jamfagt & O @ & mAEr [,
faar A fgg o< g™ & 9
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AT @IS FY I3 HAA ¥ Fav fF, @@
FaaT ISy w7 F Paeafaareary ¥ Faarad¥
AT IIREA Y TY3 F4Y °g A A= o
FEATT AT gAET F Tearg ¥ agf F0
fams smdq 51 o @E— weATIE
Afaan gfqafad & aevg § Qw02
AT AT AR IaF geed T HYAIT
T37 CfFIvM W JiAT 99 @ 8,
qrA 37 3w F A1 FAv7 Frerfyaras §
I W uF ArEySoF g Oy,
T ATFTET[IF TITAT FTAFT AT HE1AT
HREWMF@H g Ak
FOU , G TF W IAT [ T /T
% [a7 st fam g a7 <@ 8 549
A Ta S /7 afegi=g § T80 £ g
a7 ®F oAYeT Hedg S1ar ¥

AT g@ ax ot Fg ARy qo A qar
qar aeFla 1 gu oY, W T AT 7
feafa ag 2 % 7 315 wrar g9, oK
gesfy qut &1 aam &<, faaad am
T 7 197 eqrfug FRAT ARG & 1 A
i giftg sar Fasr e FAT AR
g &7 FET F AN ST HIAT AT T AT
IA WITTHT F1 AT Raqr Jrign )
SR g A A T (AT WOGT Y
faar | gz faiadr gty STI9E FOT
frgi |, 39 (ave-fEaeT 7 53w a8 §
fr 3w &7 F 01 F1 Ge5lT F FAN
fmar S | 3w ag § A |t W
TH qE &Y WEAT &1 Qi g7 41 At
% g1 |aeir, go8 qd g3z 9T
F1 Y =t 2171 % 39 faeafaamg
F et ArFrw, 7MY, f@ga Al 7k
g ¥ 19 | §F wady 747 S § 0w
oA WA e § AR AR aw g e
TEET §q H, FATH FT ASHI g
F1 B fggr Sy, a1 Arary § W a4y
TR T AT F, T T AS fAAQ
feewr &, agt o< st wfedt & 9
ff T § IAFT WA w1 W
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T FAT Arfe, 59 gfee | A
F1 oY @1y A =9rfgg or | § 5@ 9w
®1 AT § 5w g« 38 W
F gg § g qEIet &| A} et

T o@g & wew St ux A wreq § @9y

I3
y

S AiewE dar gt 3

- gArg g wifgd | R zw fawe-

faaem & swig @9 da @, &

| mg e famER @Y EwAT g 3w
" ¥ fag

TR A, e a4
favafaaem o foatw § a7 @ R,
ag UF g favafagrag &) & qusar

. § & wmane faeafaams w1 oawd

X e faar ey ot gfeesior &
AT qEY gHT Arfgn | 99w w@Eq
famma @At =nfge arfs sa¥ ga=w
a9, ST W A & AR 99y A |
& | g gg wfew oar fF wiwew
% faax o favafamem g, sawr oF
9A w9 & fagra gy arfE fedy a1 o
faat wwTe A F . wafy 781 forg w9
¥ Fre favafarm o) weg g
favafag 7@ FFmAIT wvgvofadT
F@ g AT TG TR ATRET G g I
g, i gwag 9y § Fr a9 faes-
faemt & fow au faum a9mar sy
arfe a¥  gfkads # # qerigw &Y
7 3¢ | favafamay s & g g
FT 95T 93T Fa4 g1 oar & 5 7 ag
¥y fawafaarey samm =gdy g,
HUT S g, SAE gfqum oW
gaTT AT AIfgy §9M 9 ¥ I 89 9%
¥ wurER 9N g =1fge Wi
fedt  ®) fauw foamag gb, sifs qur
frdy oft AT X FE A 7GT fawdy
=gy, 39 A% 1 @fauE @a% faq
gr s Arfgy oar

& a1d & ag st fraas war avgan
g T Sl et e T e § e
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T & AR AT AT F4F 11. 7 G
¥ § owg @ ghEfad & e A
22. 9@ &Y & F AW FT Arrfeaq
& ST & 99 fF QX srary § qgrd
W= greafaui £ gear a;t“ga 40 TG
§ Wt T & RO

HEART WG, TF H1 9 97 HT
yafa g, AfFw a@Aw @6 g
¥ sawT oyl &7 faar &, & 373
g¥9TE 34T § | 39 fagm & Sy agAma
FIET 2, I (AT UF THF § qrarm
g1 &) qEH qrag usgafa & g
H3dT o ¥ 1 g 9 & weT w7 §
faer & Sa Wqu Eagqaan 1A =nfed,
FifE qEAT U F7 IFIA FT AL
o=l Y T Agar § ) = f1 €aq-
FAT ST AR Zr AT , Fwve v sg3eA
T g Srar § | 3afaq foar & aa
¥ g wfaw & wias aaar 3 arfgy
arfe ag farer gear 39 &7 & frarfaat
1 qresfas wEAE F7 oA @y
gu v qifew favra = gafy
T EH | THH FI Y AT FET TAER
®Y gaar grar & f 9 freafaarerg oo
TN SRS AL FL GHAT | A9 AT q9
I SEET AfAGTd A T ATTIAT
TRE I HB AT, qE W & W
7 % qrfs ag Far F==r S dav fEar
¥ g @aaaqas safq FLEE |

oF fFaw ST § FTAr AR g
I a8 98 & | qA I &T ¥ AT A
o F Fv ArFr (7 g ararfaw
gfer & 1 agr avamey &9 &7 el
I FYCIIAGT T FAT FF T F QT
g | AWTES A/ S g S 6 71T e,
WA OF A Al OAAT gL, A AR
T & @ A |y &, ¥ qrmee
# agq o<t @eqr A qqrell AT A @
&, Aurelt AW § § fwan, 3@ wg @
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[#t shgw o eawi]
ANMEVE  FTEIT FAT WTOT &7 HR&q0T
¥ & fag darx 78, g wierfaw
AT &1 AR HE ¥ fag darx
) T TR ¥ A oyl & o
e gfam 2Rl ¥ ot N sevweas
T § IR 9T A gepfy wE
TgEEF T A gETERr F A9
g9 FT A TG AT |
uF g@ fAR9 FEAT Iear § W
ag ug % 3w 7 7 foaq grgew §,
fadt aarT Sifgat § SAAr oAt
FEeATFIATT &, ST Fqdr TTIUY
g, AEpla § SAFI WX IT I E AT
Y faar 9 fuafaams §, s
qqaq WX F&F w1 M g7 fAwr
L IT TTHTE /T A1dy 0, qET g
g avarEr JIfaTi F FraT T AET
#ie fadg @31 g1 st frast w9
FEATHAT WGT g ACAT | FEOAT |
S gaarE Sfaal T 7w § 2599 8,
as wifg &0 I9ed g1 w7, gl sfa
=53 WY § | qafag 3 fazafaarag
FY AAM § ATHRY TG AL FLGA0
a4t afd agT 1 qUN FqAET FTfaat
T GAIT ©F § GEFEHE T 1 95,
I AIOTHI BT G o g 9w
g1 ag Fa fawafqarem g AT g8
favafqgrag & grer s gt iegfaw
arges 431 g1 @y e ateglow
gL 1 AT 7 FT I | FIQA AT
¥ 3159 1T A 19§71 a8l ag WA
g 7g wgad 2 % ey aY Areaay &
I qF W@, AT 51 gfagrm qAw
gAr gepfa maw §, wuS w@ A
FIXITAT FHFET THF Tvaeia AFT 747 |
gg W T giegla ®1 wadr ezl

= gr 747, wivdw gfagre &1 wgar gfa-

g9 AWIAA F Fgt F a9 FWT A_T
afg g wrawT 39 faeafaareg & g
g T$ a1 g AW 9feq F = 9T
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3MENE ®T A T /T JE AT fage
B gafaai § saFT agi aw A3 |
zafay o fags & ¥ gEgAT
mrar g zmar o s #
fasrr wdt Agem #1 aga a97 oIwET
qEAAT § WX HIGHT &HAT, AT
Trgar q< faw@m@ ®ww@r g 1 s
fogr @t F77 & a8 § aga T
gzar fema 3 sw fawfaEen
FfY W H9d A9 WHT F WL
97 30 fevafaarag & a8 sAtar,
agl drarfat 7 931 g1 e < qAT
&7 Y g N #1 GgT 9T IAfT 3T,
THHT EAA TEAET F ALA G A
FIATE |

eq § OF JMAAT FF § qEr
wYIr § W ag a3 § fwew  famw-
faamea w1 ST TERT g, A AT E,
7q THET #T Y § foraar @re g
a% ;T Aed, AfogT W faga
Y wrvaTaT 2 aF FFifE AT I
3¢ g, 9% g, gaa fem AT fRAm 9
AMRTAYE, {9 F w17 § Tgf 9%
greeTeral w1 gafa gr @y g, SweT
IR & gaht 3aq afiafag w3 ¢
3T 7g wF g fF w&r T oot a1g gw
g 7 AIq &, Aot gegpfy Wi qodt
W, Hodt faer wmr £ 7T fawy
gegfa M A 90 =9, 39 AT § g
7g fywafaamam § mive 78 go
&1 g &ty g F1 Fae g fw
agr F AW &, 9g AT AU F
faer MT fgamw & 39 97 H\ fAFe w5
7w fauafagran 4 Saay o wiiafag
w1 i TAF Ga F oS, Sihw g9
FI giexfar deqrg, gas da I
sifert w1 gw favafaarem @
oqIN FaT qF |

TR R

37 N XA F 39 favafaeran
fagas &1 e &3a 2
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SHRI SHOWALESSs K. SHILLA
(Meghalaya): Mr Deputy Chair-
man, at the very outset I take this
opportunity to congratulate the Gov-
ernment on bringing forward this Bill
and on the sincerity that it has shown,
especially when one remembers that
just in the last Session the Bill was
introduced in the Lok Sabha but be-
cause of certain obstacles which the
honourable Minmster has already enu-
merated, it could not be pursued. I am
happy that ways have been found and
now Nagaland has come forward to
fill in the gap by passing a Resolution.
On behalf of Meghalaya and our
people I welcome Nagaland and the
other Union Territories of Mizoram
and Arunachal to be with us in the
University to travel hopefully to-
gether to the future.

[THE VICE-CHAIRMAN (SHrRT V. B.
RaJu 1x THE CHAIR]

Mr Vice-Chairman our deep regret is
that much as we would like it, we
could not have the University named
after the Prime Minister who has
been held closely to the heart of the
Tribal people. But as explained by
the honourable Minister, it can be
understood. But still the feeling and
affection of the people is there and
if we cannot find expression in giv-
ing the name, it can be found 1 hope,
later in the deeds and words
that this University will bring,
I am grateful to my hon.
friend who just spoke before mg be-
cause he welcomed the University, But
I am sorry to say that he has had a lot
of misgivings, especially in the context
of the history of two of the States
and one Union Territory that
he has mentioned, I would like to
elucidate on this because I do not
want such misgivings and fears to
remain in his mind. What I mean by
that, Mr. Vice-Chairman, is that pro-
bably he meant the fight of the Hill
States, when he mentioned about the
history. But may I remind the House
that that fight was a peaceful one.
It was like the ©peaceful fight
organised by the Father of the Nation.

4 pv.
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One day the facts will be out and
nobody could prove to the contrary.
I am sorry to say that perhaps there
has been blood-shed in Nagaland and
in Mizoram. I hope and pray that
that will be over. But I am speaking
of my State and in that context, you
will be surprised to know that till
1960—that is about ten years ago—in
the areas that now comprise Megha-
laya, we did not have a single Gov-
ernment college. That should be
enough to tell you how backward we
were educationally and why we are
still backward now. That ig all the
more reason, why I welcome the Bill.
We do not want to remain backward.
All the schools, most of the schools I
should say, and 1 dare say all the good
schools in Meghalaya or for that mat-
ter in the entire North Eastern India
are run by Missionaries. Mr. Vice-
Chairman, but for the Missionaries,
I would not be standing here today
ag a Member of this House. I owe my
education to them and even when
later I had the opportunity to go for
post-graduate studies outside our
State, but for the Missinnaries, T would
have had to go back. You know how
hard it is to get accommodation in
the cities and but for them I would
not have got accommodation. They
housed me. 1 gave this personal
illustration only to show that the
Missionaries are there. I agree they
have their own faith. They do not
follow Hindu faith. I am a Hindu,
Mr. Vice-Chairman. But this is a se-
cular State. But without these Mis-
sionaries, probably now, I would say,
not only Meghalaya, but even Naga-
land and Mizoram, would have still
been jungles in the context that there
would have been no educational insti-
tutions. In fact if we are now in a
position to build up this university,
it is because of them and because of
the education they have already given.
With this education, we will be able
to develop the standard that we want.
Left to the Government, I know
Where we will be now. Since inde-
Pendence, onl two Government colleges
have been established. You know
that Shillong is the joint capital of
Assam and Meghalaya and even
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Arunachal has its headquarters in
Shillong. Most of the Colleges are
run by the Missionaries and most of
the schools in the capital are run by
them. I emphasise this so much bpe-
cause there seems to be a lot of mis-
givings. If at all the missionaries
have said anything or done anything,
it is only to look ahead and to try
to go forward and not just as our
friends have said here. Mr. Vice-
Chairman, Sir, I will not dwell very
much on this because it will be out
of context. But I want to clear the
misgivings which I often notice here
in this House and for that matter else-
where also and that is why I have
emphasised it so much.

It is true, Sir, that we would have
been very much happier if other areas
also joined us. An  honourable
Member who just now spoke mention-
ed about Manipur, Tripura and
Assam. It was delayed. Why? Pre-
cisely because they did not want to
join. Otherwise, this Bill would have
been passed in the last session itself
and the question of bringing in this
now would not have arisen. By
now we would have got the Univer-
sity which would have started
functioning. But, Sir, they did not
want to do it. also welcomed them.
But they did not join.

Now, Mr Vice-Chairman, Sir, a
university has got a big function and
its ultimate function, as I see it, is
the development of man. S8ir, our
North-Eastern Region is a landq of
paradoxes in the sense that it is rich
with natural resources, but is indus-
trially very backward. Although all
the materials are found there, we do
not have any industry at all. I am
saying this because, if the man is
developed properly, he will be in a
position to take advantage not only
of what nature has bestowed on us,
but also to exploit them for his own
life and prosperity. So, Sir, this Uni-
versity will fill in the gap, the gap
that has been there so far, standing
in the way of development that I
have mentioned just now. We hope
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that this gap will be filled in by this
University, given the knowledge and
backed by the willingness to work by
the people, because these two are
very necessary. Therefore, Sir, I
lhope that this will help the people
of this Region and help in the not
too distant future the tribals of the
North-Eastern Region attain a position
when they will not all the time be
classified as backward people, but as
equal partners in this great task of
building a strong and emergent India.

Once again, Sir, I sincerely thank
the Government for having brought
forward this Bill and urge upon the
other Members to come forward to
support this Bill. With these words,
Sir, I resume my seat. Thank you.

SHRI NABIN CHANDRA BURA-
GOHAIN (Assam): Mr. Vice- Chair-
man, Sir, the introduction of the
North-Eastern Hil] University Bill,
1973, is welcomed by me as a great
memorial step taken by the Govern-
ment of India for the welfare of the
hill tribes of this region. The object
of thig Bill is to benefit the people
of the hill areas of north eastern re-
gion and to develop their intellectual,
academic and cultural background.
The jurisdiction of the prorosed Uni-
versity will extend to the States of
Meghalaya and Nagaland and the
Union territories of Arunachal Pra-
desh and Mizoram.

I should like to draw the attention
of the House to the areas where the
proposed University will function.
This includes the border territory,
Arunchal Pradesh, just on the border
between India and China. This area
is 1nhabited by so many tribes lLike
Adi, Mishmi, Khampto, Tangsa,
Nakte, Yugli, Aka, Apatani, Nishi
(Dufla), Tagin, Monpa, Serdupen,
Kanba, etc. Each of these tribes has
its traditional background and also
cultural background.

The other area, Nagaland, is also
predominantly inhabited by as many
as 50 tribes the predominant tribes-
being Aos Angami, Semus, Lothas,
Konyak, Zelliang, Sukhesang, etc.
Each of these tribes has got its own

Tt
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particular tradition ang also culture.
In the same day the State of Meghalaya
is inhabited mainly by Khasis, Garos
and Jayanathias, The other area,
Mizoram, ig inhabited by mainly one
major tribe, Mizos, and their dialect
is Mizo. Also, it is heartening to
note that the percentage of literacy
in Mizoram is above 62 per cent, These
tribal areas have got their own tradi-
tiona] background. FEach of these
tribes hag its own language or dialect
which is rich in Ballads. humours,
folklore, folktale etc. They played an
important part even in the days of
the Mahabharatha, It js found but
in the Mahabharatha that Rukmini,

daughter of Raja Vishmak, resident
of Kondil, (Lohit) was married by
Lord Xrishna. Also, Sir, another

girl, Hirimba, a tribal girl living in
Nagaland at a place calleq Hiramba
was married by Bhima, the great
Pandhava of the Mahabharatha. Ulupi,
a Naghkanya, a Naga girl wag married
by Arjuna, the third Pandava. So,
Sir, these tribes had played a very
important role in the days of the
Mahabharatha. It connotes what
civilization and culture these people
enjoyed even in those days.

These people are well-known for
the spirit of independence. They have
got better values. They have got
comparatively better values than the
other people in the rest of India. This
is a very sensitive part of India.
This is also regarded as a place where
the people keep the spirit of indepen-
dence uppermost in their minds.
These people enjoy socialism which is
so much talked of these days. 1 draw
the attention of the House that this
area has the most advanced land
policy and the lands in the rural areas
around the villages belong to the vil-
lage as a whole. So, they enjoy com-
plete socialistn with regard to land
policies. These areas were free from
offences like outraging of modesty.
kidnapping and other offences incolv-
ing moral turpitude. During the
British days, these people were kept
away from the rest of the people of
India They were not allowed to come
in touch with the hainstream of the
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country. So, they lived separately.
Even then, they displayed their feel-
ing of independence. Most of the
Members know that Rani Guidali a
Naga girl of hardly 15 years of age
then declared independence against
the British. Our great leader, Pandit
Nehru, came to know of their spirit
of independence. He adopted policies
for the development of these areas
without destroying their culture and
traditional background. Two States,
Meghalaya and Nagaland, were form-
ed from these areas. In spite of the
fact that their population was a com-
paratively less, they were allowed

statehood. Our great leader, Pandit
Nehru, thought that these tribal
people should develop themselves.

They should feel that their cultures
are not being trespassed by the cul-
tures of other people of the rest of
India. In this way, many adminis-
trative reforms are being carried out
in Arunachal and Mizoram. So, these
areag have been progressing indepen-
dently. Therefore, the function of
this university will be a special one.
This university will have to cater to
the needs and the aspirations of so
many tribes speaking different langu-
ages and dialects and having their
own traditional and cultural back-
ground. This university will have to
start many study centreg and re-
search centres so that the cultures of
these people are discovered and
developed. This university should in-
fuse such an idea into the minds of
the tribal people so that they feel that
they are part and parcel of the whole
of India, go that they also feel that they
also should contribute their mite to
the welfare of the whole of India.
This university should promote a
sense of participation and belonging
in them.

Prime Minister Indira Gandhi is
known for her love to the tribal
people. On occasions she has ex-
pressed that she has been having this
love towards them probably due to
the fact that her ancestors came from
hill areas. So, Sir, 1 welcome this
Bill and T hope that this proposed uni-
versity would seriously work for the

il
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allround development of the tribal
people so that they might come for-
ward towards progress in all the in-
tellectual academic and cultural fields,
Mr. Tyagi has raised a point that the
present system as offered by the Bill
might create some disunity in the hill
areas. He expressed some doubt that
the provisions of the Bill might push
away the people of these areas from
the mainstream of the country. But,
1 think otherwise. When there is
trespass of the culture of the majority
on the culture of a minority, then
rather disunity is created, but if the
culture of a. community or a tribe,
however small it might be is well
nursed, then rather it will bring more
unity among the Indians.

There is one provision in the Bill
giving option to a college for affilia-
tion to this university. 8o, some cri-
tics doubt whether this might stand
as an obstacle in the successful func-
tioning of the university, because this
new university will be in a sensitive
area and if freedom is given to a col-
lege for inclusion or exclusion with
regard to affiliation of the college,
then it might do more harm initial-
ly. 1 hope that the hon. Minister will
think on this provision. If 5 college
which falls within the jurisdiction of
the university is compulsorily affiliat-
ed to the unjversity, then it might do
the welfare of the tribes of this North
Sastern Hills region, Tahank you,

Sir, with these words .1 thank the
Prime Minister as well as the Educa-
tion Minister for taking this bold, step
in bringing this Bill for the establish-
ment of this university specially for
the welfare of the tribes of this
North Eastern Hills region. Thank
you.

s wIF fEmv : wfgsrar wdiag,

- Hx@ faudw g oeaw wear § ol
fogad 2w F ¥ fred @y d 7z

f:q—yafa*férrara ey fear W ey

§ I usrfaF gfez &, ardwhrs gfes
¥, ufas gftz @ wix foar i afﬁva
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“The objects of the University
shall be to disseminate and advance

knowledge by vproviding instruc-
tional and research facilities in
such branchesg of learning as it
may deem fit; to pay special atten-
tion 1o the improvement of the
social and economic conditiong and
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welfare of the people of the hill
areas of the North-Eastern region
and, in particular, their intejlec-
tual, academic and cultural - %ﬁ-
vancement.”
A ITTTIAT TR (AT AR FHATE
FErgq a1 397 7 ART g9 Hor ¥
HIX T FE4 1 399 $¢ gfad
afwdr ug A1 0w ug I IST Aqw &
g | usfafarzom § 393 AT g @
T SyadE ERT 5T s ¥ weavgan
DI IWATT gIAL AT E TN 3%
JAT W WA AT ITHAT FT
fawiardy &z Y § a1 m Ffafaed
& FUT T 7@ § A1 ug A qL ana §,
Gt s | wverifE I wifeFw 5 (_2)}(
# gFeed far § S
“(2) to take such academic steps
as would contribute to the im-
provement of the economic condi-
tions and welfare of the people of

the hill areasg of the North-Eastern
region;”.

e
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take extra-mural
tension services.”
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and to under=-
studies and exe
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3 fawafaa™a & | IR 99 F9AF
w@gfa 24, 99 ouw IFE 9T A
favafgamem 9 | T ITF! X 4G
2 f& afs gaFr gafaw difeas grm,
2 UFAT & TG AGF T FIT UT AT
A, §9 A9 Tq g1 Al JEAS FL
qregw  q @A g1 gIATE W Qv
fedtow &1y g 5 s difeow
DAl ¥ FJAET | FfEF a8 I IR
qr  FAiE FETIETA F FEar
g f& 9% fafrezz &1 wfaw T8
21 afFs oF Aniie § 5 A1 sredy
AE STEAT A ST GTEd & ATH 19
dr ufya & fF @F 99 )

ad ferar gar @ fr < Qefaww
g TsTw & vEH ufar &1 aeT
AdY gFIT | I9H Agd AT Ard AEY
gt | FEE WX AT AT A AR
grit | gA¥ ooy mfesd 46 AT
AR fFaT & | S9H =Od w7
2

More admissions may be given to
the Scheduled Castes and the Sche-
duled Tribes.
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faeedt & AT 48 AT 50 FIAT § AR
I+ fau aw g f dvm agrd 9
FfFr saar Y ol TF W T8 FT
‘Tfa%l . PRSI IS SIS ¢ S

<A I etra L siemabgnp

p
TF AT TEL FFAT AZAT F |
ferde<fom A a1q & FFm Al MWIH
9g Fgq T AS § | WX A AT AT
fag aem 2, 5% g gErES A, qa
gar T8 & omaa feurdde ¥ fFaan
Faeewd gat 1 g fewifer 3@ @A
FyfF wEd gF Q@ e §
uF @t 78 g fr AAriew ¥ ag aw
FW F TEIT Delegation of

the powers is in a normal way

§ zaxr zfass A F@
WY Y TEH =7 729 g R |
o9 TET FF d6d § B TI8T AT
afrafady &1 o GFz o1 IgH A 5
AE B AT A | AT IHA AT TR
gar § 3 fafwzx § 1 fafeex agy gar
£ qtT a7 IF 9T qA &5 wrafa TEE,
afFq gaT T & AT 93 g@ fr S
ufegagfea senfdy 8, <1 @ ¥fEw
qraT  ATE qiferardz &, ISEHT 819 FX
g ufsrfea #1aarTEa § Aw
arg & faw 1 S AaEde gR argw
e w1 ag oY w1 9w | F fog
Mz ey &1 d g & fao fafgex
Fam | fafger Fv araw faegr @ &
St dF o 7g Fifey #3700 IS
T ERM i 1 % |

@l 9 a3 § fr wafezazw 3
rag § QF  FA7 37T 999 gAT &
TgaHel #7 | § ghrafaedr a1 mme-
qrET A 1T AV FLAT &, AU ATRTAHY
F AT TR FIAT weAt o7 & E R

Autonomy has become a fare in the

university @ I S grEE AT §, ¥ A

|
(
|
|
1

wafafmes qrag = g fafent §, a7
ara Ifwa wiw gafea a2

oF AT T W A FEAT AFAT
g oY wveeg § ) OF QOAT SS9 w97
o1 @1 & 6 T A sy g T AT
grafrafedr & | w@ 97, 22 faare
7T 7%, T2 wifed g1 @ & a1 g WS-
T A fozr  fyermn  srsfear g
foF TaqT TIEgE S FEAT G940 THE
WA A g fF ad quAr ana & =i
1% ag g g fF wg RgTa 5
T uamdfedz o fifsg o Y awar
g 5 sa¥ go qfeat & s, ww ER
WE ATS a W AR T AEAT
a1 wWa, ag 3faq A aaifas w2 v

EEER - T B R 2

st fafoaara awe (smamm)
TN TAAL A AGL R |

=t aqq fEc: s Adi & WA
qgT 2 I stang corrected e &
BT HIgd ¥eq & &5 Af &, A

7 39d game g
ET o

st fafgrqa @ AT
WY g, AEAT AEY 2|

Mo gae ATA AT : I(AX FB
TR - oo

st Aaw fFEYY) @ It there is no.
power, why should you make fun of
the Governor as the Chief Rector
without any power is simply making
a mockery of that high office of the
State. T
s, @ ¥ o s A A § 1 OF
A wmy garar fr fafsed s s
I FFFT § | TF 7199 FaraT s
¥ et A1 &8 Fom [ oFsiaE
Fifasr 6 7R FW F | NF § A



275

-wishes I do not think
-possible
~Constitution

eladt

North Eastern Hill

[4: 7s@ femT]

FH:5E gmfasr qrgadigfF gz ag
FENTIAT FAT A AFT 4 FAAT
& fF 6 WA ¥ FIErg e a7 T4 A1 |

"With all your best efforts and best

you to
within  six

for
months,

z@ ¥ ww Fux wsfear frar e
gifggaa &1 & Hifar w7
Fra-AfaT @ S § 39 F FET F
fag mfadaw Az IrEsgAa &1 aE
FET T E 1 T UF HIWP AT S |
TTizw ¥ A § W 7 Fr o
¢ fefafqem 1 @aer § ar 37+
T qI § sqrET 99T & fag fAwreer
fl @ 9w & faw wmaAr  grEegAd
¥ qsr Frgr 0 gg wEfear ww oA
asFaR e Ffmmm g omm A
aamar g 5 o geer wefear 0

oF Ao ZAF AT Y | WY Y A= RN
T go fto dro =1 U fawifear o
5 et ifem gfqafadt v aqef
T | TEIQEHT & T w1 FwE A
FE  FE A F, TR TG GG HATH
¥ %3 a1 78T | @Y 59 gF T4y FfFatedy
ST RENAIED £ fF@: oo
wedt Mfear gfrafadt a1 7@
TF §AE & | T 9% AW a9, a7
T FT 3 fr Q6T EWTT G | I FaEAT

“F grAar g fF @ saner gafes T

LB ) g, R AEN 1

e V:"'"“ foomt

HHa, mﬁ@mxﬁt%lma
Fafsfay a # aga faat g ama
7 W wenw Sfees w73y
qFee T foar § | aqaTeH e o

I8 & fou § 9% 39 &9 § ag avee g8
Gajendragadakar’s Report ig the last
word in our University education.
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wifT 3q § o ag qu fF

“One important term of reference
of the Committee was about the
question of participation of students
in the administration of the Uni-
versity both in academic and non-
academic matter. We have carlier
stated that in our view participat.on
of the students in the academic life
and affairg of the ¥niversity is essen-
tial part of the functioning of the
University ”

™ & A T 9gr ) qwfHT & are
FAT F I a8 9 WA, {IT OF &
T, |fF ™Y A AN uTead 2 4 8
T }E I AW W G § WK
AR A2 R fF 1@ qT A% ’9TH /Y
famy agg ¥ ug FiEEgmad 9
WY IIAT 97 ) F 7 I FT 98T @I,
afFy 7 awaar g fr amge A
Faaw F g @ § Fg A
about the participation of the students
or teachers. Eﬁ afr Fdf faelr
N faw Y & I qwEAT W T anga

g%ﬁﬁ%’@ﬁ"raﬁ% |

1

Low L TTHE

38& =" & At §, wa""rqf%m
FITA & IR A 6 fgew 77 & whwa
ag an g, fedee AT €| Y o &
frs® FH a7 fmax e,
afFr zad @ifefer sig & fag
15 wow feamr 78 foyr

TF 9§ AT FEAr wEAT §
f& o aETENTy 9 | g 919
g § 5 wawedz # # 9fF ag
598 ufen g =@ fau o & a8
#g 5 oo aft & zred) F o @A
ag ard garfaa o gRir | &Y @ward
foF @@t T 1 AN FAIfAwET maH!
& oafad AT T A Ta
1 oFww el wfgw fFoww o
T T i fam, ST qi%-gm%
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foag o 7 a8 oF 95 a9l g v J@r
af faq a% @ 7t F wafaqt &1
ga #1 ar Fifgy 1 T g avge
7 fas, 95 qedz A fad, 90 gvde
W fad v oY gw F1 AEF Sz A,
AFA AT K AT AT T0fgw
o ¥ @7 Zem fF AT Y o9
€t fF 37 =f fage w7 fagr s
gH A 39 fAT 99 FY WAV @2 Fwar
% 3 qar 7 awe OF 3977 730 fggeam
g W, AW gW @l T FW 1 aren
#  famm g wfge & 37 &
qA9Wz 37 F 9 ¥ 2 | €9 W
Az WX §9 wE qisfadwT
# A& faam wgar =rfgg)

Y OR IAFT F AT F37 FH47
# A 7€ AT oF A & waqn g e
9 wdsiz =gT Wedr @M O
a5 fowa 3 o frdos & o) &
AT fHT amaFT gHgHe @ A1 TSET
g Mt I FILFIAT 92T 8 | Z9H
wE 74 5 w4 w3 79T Jug w5y
a gdft F @ gIewe fFar § AfEe
FZ qF WG FT IET AT §7 TW
T geT——uTTe S agh fear
Iqa g war Fe W g--dfET
Fanasr § 5 39 ¥y § qprw
gz AMT I\ AT AT @Y
#F g fw it aiferrriiz & 9va9 aig
g a7 fsieaw «F, Iawt ot gw
fam & wx A% qEEE g oar
T AT Tg T WA AT ATT Y

CE

grfge § & HoA 1T A FAT
g 37 Fg #% 5 9F e g
fr 70 a@ & fava fagrem #1 fagaw
Y AT §, TF JAT FT T ST ITH7
Ay QU AT, 9gF F A0 oS S
faerr F7 wW@T & gg 9 AT g,
IR A AEHtaw qwr::nf gq @

[15 MAY 1973}

University Bill, 1973 278

qqdl WE g3 eqrfad @, erad
a7 F afer I AR
gRiY, g T@T OF qifge e fRad
f& I @rr o 39 A w1 HemA
FX HF HIT I8 oF Hfqw “ar v
ux Argwfr A, o dfeafon a—
oF FREIT ©Z g HIX I9F TR OF
WA dar gef, ag wewd I fE,
W U SEw § 99 g wEEq
7 § foaer fir fergeama 1 1S fewmy
Wgeaqw HTUE ) Y FAF ¥R UF
HIEATHAT T LT THAT FT FEAT
da1 &, 37 I #7 a8 fagms qu
FHT T TAH FTE UF @I F qgd,
TIT FIW EAO | AR AT IIOE T
ghiY MT g9 WA dfeq qamg AT,
AEESAT AT S mFiEr Y ag W g
ghfr WX § gmmar g 5 gaw wEd.
F1 W AT AW FUEE TN, GATHATR:
M oWt F oAy F 3w fagaw
FTHTAT  FTT § )

SHRI BIPINPAL DAS: Mr. V.ce-
Chairman, Sir, I rise only to express
my warm-hearted welcome to this
proposal to establish a Central
University at Shillong. The establish-
ment of this university will fulfil a
long-cherished desire of the people of
the hill areas of that part of the
country, and I am sure that with the
establishment of this university, the
people for whom this university is
primarily meant, will be able to march
forward towards higher and higher
cultural achievement. & '+ " -4

Sir, there ig a little history behind
this university, as most of the hon.
Members 'may be aware, The idea of
this university was born with the
movemeni of a separate State of
Meghalaya. Now, in the course of
discussing this question or in some
other reference, my friend, Shri
Tyagi, said that during his visit to
Nagaland and some other parts of
that ares he got the impression that
in that part of the country, there is



279 North Eastern Hill

[Shri Bipinpal Das]
a feeling that it is not part of India,
a king of separatist feeling is there,
and so on and so forth. Now friends
like Tyagiji will not be able to
understand this area, the feelings of
the people of this area, by one or two
visits. This is the mistake generally
committed by many people, not only
politicians but also officers who pay
a flying visit to this area and come
back with great ideas, sometimes with
great books, new philosophies and
what not. Tt is certainly a fact that
this entire area to the east of
Bangladesh was not part of India till
1826. It is a fact. You cannot deny
it. But culturally—and that is the
real thing—this whole country has
been united for centuries and
centuries, Culturally this part of the
country also was united with the rest
of the country. Please do not forget
that. Please pay a visit to Manipur
and have g deep study of the cultural
and social life of Manipur. Then you
will understand how in that area,
which is completely isolated by the
hill areas....

St MW TFTH AN 0 F WITET
gt & fag a1 [T wvgar g %
7g faw o v fafsw & €Y a1 adt
g ArgaT W AT F A aga FT AU
2 9T T F AN @HET WA F §
fir Fmw wfa & o agt Ao AR
7gt 99 ¥ §, g9 oy snfa F @m
g & wmw Snfa & dwswr § 1 39
TFIT @ AEAT @ AT A 7 U
sifa & AN aHl ® AT WOAT §9y
Seq § | F47 98 99 7g1 & fF e
gfrafedt i «wmw

SHRI BIPINPAL DAS: I have
inderstood your question. That was
why I was referring to Manipur..

DR. V. B. SINGH (Uttar Pradesh):
)n a point of order. His question is
hat this counfry consists of nothing
ut Aryan stock. 1 challenge it.

[ ]
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THE VICE-CHAIRMAN (SHRI
V. B. RAJU): 1 think at this ratz

you will be entering into a contro-
versy, Please sit down. Mr. Das, ycu
please continue your speech. .

SHRI BIPINPAL DAS: Sir, he
raised the controversy and I have to
answer it. The entire population of
Manipur are Mangoliané. There is no
doubt about it. But look at the
culture ang the society, their customs,
their traditions, their social life, It
is nothing but Indian. And this
country consists of not only one
particular class of Aryans to which
Mr. Tyagi may claim to belong. This
country consists of people coming
from wvarious stocks. And through
generations, through centuries of a
synthetic process we have built up
something which we call Indian
civilisation, That is one thing which
'my friends of Jan Sangh always
forget and through only their own
coloured spectacles they want to look
at that area, and, therefore, Sir, I
have taken this trouble of correcting
him. 7, M

I said there is some history behind
this University, It is true that when
Nagaland was separated from Assam,
we felt unhappy. It is also true that
when Meghalaya was separated from
Assam, we felt very unharpy. The
people of Assam felt very unhappy
because of various reasons, We had
long links; deep feelings ang deep
sentiments grew in course of time.
And therefore, we did not want to be
separated. But ultimately we agreed
to separation, Why? We agreed for
two reasons: Firstly, Nagaland,
Meghalaya, Arunachal, Mizoram, these
areas never formed part of Assam
politically befrre the British came.
It has a history. Before the advent
of the British, these areas newer
were politica]l parts of Assam_  The
Assam Kings never tried to subjugate
these areas. Secondly, when the
people of these areas are anxious to
develop their own identity, when
thev are anxious to develop their own
genius. and if they can do it by having
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a saparate State or a separate Univer-
sity, why should we resist it? We must
give these facilities to these people. 1f
by having a separate State or a
separdaie University they can develop
their genius, if they can develop their
personality, if they can find their
identity, I think we should allow
them as democrats, It was therefore
that in spite of our unhappiness we
agreed to the *separation. This must
be understood. Why do I say this?
Nawal Kishoreji also brought up some
question. In the course of the debate
on Andhra Pradesh people drew
parallels and they said if Assam can
be broken up into several pieces, why
not Andhra Pradesh also? But the
whele histury is different. As I said,
these areas which have been separated
from Assam were never polit.caily

parts of Assam before the British
came. Only the British kept them
together. Otherwise, they have

different languages, different customs,
different traditions. But it is not the
situation in Andhra Pradesh. There
they have the same culture, same
customs and they speak the same
language. A very powerfu]l movement
was organised for the creation of
Visalandhra at that time and as a
result of it came Andhra Pradesh.
Therefore, this parallel does not hold
good. The case of Assam stands
entirely on g different footing.

Now the point that I want to
contest is and to which my friend,
Naval Kishoreji, also made an oblique
reference that these separations were

caused by controversies over
language. 1 strongly controvert this
theory. This has been said not only

in th's House, but this propaganda is
being carried on by some people even
outside, even by a section of the press.
Now, Nagaland was separated in 1362.
There was no quarrel between Assam
and Nagaland cver language. What
is the language today in Nagaland?
There are sixteen major tribes
speaking sixteen different languages.
A tribe of one language dJoes not
understand the language of another

c Gele e
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tribe. What is the link language in
Nagaland? The link language in
Nagaland today is nothing but
Assamese. The Assembly proceedings
are conducted in Assamese. They call
it Nagamese. In fact it is a variant
of Assamese language. Only thing is
that they speak it with their own
accent and so on. But it is nothing

but  Assamese, Their  Assembly
proceedings are conducted in that
language, Where is then the question

of linguistic controvesy between

Nagaland and Assam?

With Meghalaya there was sOme
trouble about the Officia] Languages
Act. I still maintain that the Official
Languages Act passed by the Assam
Assembly is one of the most pro-
gressive lunguage Acts passed in this
country. What was that Act?
Regional languages were allowed to
be used by the respective regiong and
we allowed Bengali to be used 1n
Cachar. The Hill areas like Khasi
Hills, Mizo Hills, etc. were allowed
to use the language of their own
choice for their administrative
purposes in the districts. Assamese
was not mmposed on their district
ad'ministrations.  Therefore, it is a
wrong argument and unjust attack on
the State of Assam to say that it was
for these reasons that the State was
divided. Separation of Nagaland and
Meghalaya was basically political. I
have no time to go into it. You know
what kind of movement was built up

in Nagaland. That was purely
political. That was followeq by
another Kkind of movement in

Meghalaya which was also political
Ultimately the separation of Megha-
laya came and Mizoram and Arunachal
followed as a consequence of this.
This misundertanding therefore,
should be removed. Now that we
have separated, we find that our
relations are quite happy. At the
time of separation or  before
separaticn, the people of Assam
opposed the formation of Meghalaya.
They were unhappy. Now that it has
come into existence, both the people
are having very good relations and

Hi



283 North Eastern Hill

[Shri Bipinpal Das]

there is no conflict. Minor conflicts
may be here and there. But generally
speaking today the people in Naga-
land, Meghalaya, Assam and Aruna-
chal are living a cordial life and there
is no-strained feeling. This question
should not, therefore, be revived time
and again.

Shri Nawal Kishore said that Assam
did not join the university and he
tried to give some explanation. The
point is this. When Assam Legislature
passed the resolution asking for a
Central  University in  Shillong,
Meghalaya and Assam were one.
Meghalaya was not yet a separate
State at that time., It was the united
Assam legislature that passed the
resolution. Shillong was part of Assam
and Assam legislature had to pass the
resolution. Once Shillong ceas2d to
be part of Assam, that question did
not arise any more. When Assam was
included in the earlier Bill, we
objected to it. Why? After four or
five years of bitter relations over the
issue of separate Meghalaya, now we
have come to a stable and happy
position. We have forgotten that
phase of history. We have accepted
Meghalaya as a  sister  State.
Supposing the university of Meghalaya
has jurisdiction over any part of
Assam or the University of Assam has
jurisdiction over any part of
Meghalaya, this kind of overlapping
of jurisdiction will create new areas
of conflict between them. This is the
basic reason why Assam did not want
to be included within the jurisdiction
of the new University. We did not
want to create possibilities of scope
for new areag of conflict between
Meghalaya and Assam, Assam and
Nagaland and Assam and Arunachal.
This is the basic reason why we did
not want to be included in that univer-

sity. Sir, these words I had to
say to clarify the points raised
irpm. by some honourable Members
I am concluding by saying that
although this University mwill
1ave no jurisdiction over Assam or
he Assam Universities will have no

urisdiction over those areas, there
o
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will certainly be an exchange of
students and there should be such
exchange of students. Students from
the valley areas may go to the hill
areas if they want to and students
from the hill areas may go to the
valley universities. This kind of
exchange of students will still con-
tinue and it is very desirable also
to have such exchange§ and it should
be encouraged. Universities on either
side should not be closed for the
students from the other side although
the Universities have definite juris-
diction.

Now, Sir, my honourable friend.
Mr. Shilla, made a very good point
in reply to Tyagiji. Sir, I must sav
this, I must say in passing, that we
must not forget one thing. Friends
like Tyagiji, in their over-enthusiasm
for creating what they call Indianism.
. Indianisation—1 cannot just grasp
these ideas and these slogans—have
been saying something. He said
something to which Mr. Shilla replied.
I want to support Mr, Shilla by
saying this: Let us not think in
terms of religious differences in this
country. This country belongs to
everyone whatever his religion may
be. It does not matter whether he is
a Hindu or a Muslim or a Christian
or a Buddhist. Only because these
people in the hills are Christians
should they remain suspect in our
eyes? Let us not forget that we, the
so-calleg Hindus, did nothing for
them. What did we do for the hill
area people? Did we go to the jungles?
Did we start schools? Did we start
any college? Did we start hospitals?
Who did all these things? Sir, the
truth is that the missionaries did it.
The Christian missionaries did it.
They went deep into the jungles,
started the schools, started the
hospitals, did public service, what-
ever their motive might be with
which I am not concerned. I am not
at all concerned with their motive.
Gandhiji taught us: Do not try to
examine the 'motives, but examine the
action and the consequences of the
action and the action here is the
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upliftment of the people. Sir, I want
to say here that in the entire area
some of these colleges are excellent
and some of the colleges situated in
Shillong are perhaps the best in the
area, in the North-Eastern Region.
They are all excellent cclleges, with
excellent staff, excellent libraries, very
good laboratories and very fine
results every year. And, Sir, these
colleges have been the product of
the missionaries and let us not forget

this fact. Therefore, Sir, when these
people have contributed so much
towards the development of these

backward people, educationally and
culturally, they should not be
suspected in our eyes only because
they have some other religion. If
they do anything anti-national, the
laws are there and the Govermment
is there which will take care of
them. But in the name of Indianism,
Indianisation and so on and so forth,
please do not preach ideas which will
lead to the disintegration of the
country. oy .

1 PR

Now, Sir, I want to saiy only one
more word. I do not want to discuss
the Bill as it is today, because if I
want to discuss it and ecriticise it,
frankly speaking, I will have to
criticise many features of this Bill.
But I do not want to do that, because
I do not want to delay the passing of
this Bill, The Bill should be passed
as early as possible and the University
should come into existence as early as
possible. It has already been held up
on account of Assam’s objection. I
do not want any further delay in this.
But, Sir, I expected our Education
Minister to present before us a new
type of University, in this area, some
new innovations, some new ideas,
because there was a possibility. 1 am
only throwing this idea to him to see
if it is poscible to incorporate these
ideas later on. T do not know, I am
a little disappointed because, in this
Bill, we have the same old type, same
old University. We do not care to
make new experiments in university
education as they are doing in the

[15 MAY 1973]
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UK. A whole set-up
universities is coming up in the UK.
absolutely new ones. I have seen
some of them; of course, not all. Now
this was the time for us to start
something new because there was and
there is the possibility. Possibility is
there and the atmosnhere is there.
Very good colleges are there and the
people are willing people. There was.
therefore, a possibility of starting
something new. But I 'must say that
it has not been done. Whatever may
be the type of the University that is
going to be started there, whatever
may be its structure, whatever
courses of instruction may be there,
one fact must not be forgotten.
This University is going to cater to
the needs of Meghalaya, one State,
Nagaland, another State, Arunachal
Pradesh, one Union territory, and
Mizoram, another Union territory.
Ultimately, therefore, we will have to
have four different campuses for this
University, please keep this in mind.

Today we are thinking of a separate

campus only for Nagaland. But
ultimately we will have to have four
different campuses of this University
for these four different areas. There
is no way out of it. This has to
grow as a mnew type of Federal Uni-
versity. And I hope the Education
Minister will kindly take

even now in this Bill and to bring in
some new ideas as early as possible.

T do not want to detain, the Bill
now, because the University must
come into existence as early as
possible. But he should apply his
mind and try to develop an entirely

new type of University which will

not only cater to the needs of this
area fully, not only contribute to the

development of these areas not only’

help in further national integration,

but also help us to evolve new ideas

about higher education.
Thank you, Sir.

THE VICE-CHAIRMAN (SHRI V..
B. RAJU): Mr. Chandrasekharan.

286
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steps to
remedy whatever defects there are

o



287  North Eastern Hill

SHRI K. CHANDRASEKHARAN
(Kerala): Mr. Vice-Chairman, Sir, it
.is good that the north-eastern area is
getting a Central University.  Sir,
the success of the Central University
will to a large extent depend upon
the establishment and maintenance of
-colleges affiliated in the Central Uni-
versity. The mere establishment of
headquarters at Shillong and the De-
partment of Research and other de-
partments at the headquarters of the
University may not be of much help
.and assistance. The people are living
4n difficult terrains in various remote
parts of the north-eastern region. I
would, therefore, submit to Govern-
ment that not only the existing colle-
ges be affiliated to this University but
.also a larger number of institutions
.for higher education which would be
purposeful for the area and the peo-
ple there be established. mhE

Sir, the hon. Minister, in the cour-
.se of his introductory remarks, dwelt
aupon two points. And I propose to
.refer shortly only to those aspects at
this stage.

Sir, it is absolutely established
‘that in India the Legislature cannot
delegate powers of subordinate legis-
lation in an unlimited manner. I am
aware of the fact that even though
the decision of the Supreme Court in
this regard was otherwise earlier, the
‘Supreme Court itself has made a re-
view in what is known as the deci-
sion on the All-India Services Act.
The All India Services Act is just an

enactment with four sections. So
far as the Central and the all-India
Services are concerned, the entire

‘service rules are delegated to a
subordinate executive authority and
rule-making power is really the
essence and content of that enact-
ment,. I 1959, the Supreme Court
had gone into it and held that the
provisions of that enactment and
“the delegated power contained in
that enactment as wvalid. However,
in 1867, in a reported decision, the
Supreme Court made g departure from
thg obsurvations it made. The deci-
sion is reported in AIR 1967,
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Supreme Court. The Supreme Court
held that that subordinate legislation

~cannot go to the extent of the power

of legislation by Parliament or the
Legislature itself. Even though 1
have referred to it ,at this stage I
am not going into the question of
legality of the provisions contained in
this Bill because the Supreme Court
has been changing its views in different
cases and we dg not know what
exactly would be the view of the
Supreme Court in a particular case.
Even with regard to legality, I
would like to stress one aspect,
i.¢. in every legislation that Parlia-
ment has passed, the power of scrutiny
of that subordinate legislation
and the power to make amendments
to the rules is reserved and it
is subject to that power only that
subordinate legislation can be made.
Here that power is there, but it is
limited to such gubordinate legislation
that the Central Government may
make in this regard. I am not talking
on the question of such rules that the
Central Government may make on
the basis of the provisions of this Act
because those rules are laid before
Parliament for a period of time and
Parliament has got the power of scru-
tiny of those rules. But what about
the statutes and the ordinances? Sec-
tions 19, 20, 21, 25 and 26 contain
powers of an unlimited nature being
vested on subordinate executive au-
thorities and when that power is
exercised, there is no control by
Parliament. Probably that is the
reason why the hon. Minister was
pleased to refer to this aspect and
recall the assurance that he appears
to have given in the other House
that all these would be made
available for discussion in Parliament.
Sir, the power of Parliament to gene-
rally discuss the provisions of these
statutes and ordinances is a power
now being conferred on the basig of
the assurance of the hon Minister.
There is no such power in the Bill.
It is something gratuitous on the part
of the hon. Minister. T have ng doubt
that the hon., Minister means what he
says. And I have absolutely no doubt
regarding the sincerity with which the

- - - ey - PR
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hon. Minister has madé the statement
but has the hon. Minister any control
over his successor at any stage?

SHRI NURUL HASAN: It is an
assurance of Government, it is not an
assurance of an individual.

SHRI K, CHANDRASEKHARAN:
Sir, it is worse, if I may respectfully
say so. This assurance being made
by Government, which is extra legal,
not covered by the provisions of this
enactment which Parliament passes
with open eyes, cannot bind the
successor Government. If it cannot
bind a successor Minister, how can it
bind the successor Government? We
had complications of that nature, Sir.
In a discussion that we had regarding
the shifting of the Sapru  Library,
certain assurances that had been given
by the hon, Mr. V. K. R, V, Rao, when
he was the Education Minister,
were referred to on the floor of this
House and on the floor of the other
House, and the Government wag at
pains to tell us that there was really
no assurance, Therefore, there is no
binding effcct on the Education Minis-
ter who has succeeded him or the
Government that is in office today.

SHRI NURUL HASAN: I am sorry
to interrupt, I have no intention of
interrupting the hon. Member, He
referred to an assurance which it was
alleged had been given. The Govern-
ment contested the fact that an
assurance had not been given. So,
there is a lot of difference between
the two positions, Had the contention
been accepted that an assurance was
given, it would certainly bind the
successor of the then Minister,

SHRI K. CHANDRASEKHARAN:
Sir, I repeat, even in this case, where
there is clearly an assurance, no
successor Government or  successor
Education Minister can say, turning
to the pages of the Rajya Sabha de-
bates or the Lok Sabha debates, that
there Wwas no assurance. But then
what is the assurance for? Sir, We
all, the entire Parliament of both the
Houses consisting of members who are
competent, entitled to pass a legisla-
tion with open eyes, must know what
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they are doing. In spite of that assu~
rance, that assurance iz not translated
into action, if I may say so, by
making an amendment to the provi-
sions of this Bill and that assurance
is not followed up by an action by
an amendment {to the provisions
of this Bill. I would respectfully
tell the hon. Minister and the
Goveroment with all the humility
al my command that that gssurance
has no legal force, hag no value at
all and will not bind any successor,
Education Minister or any successor
Government and cannot be quoted
with authority before any Parliament
hereafter. It may be possible on the
basis of moral considerations, on the
basis of propriety but many times,
Sir, that considerations of mortality
and propriety do not prevail with
Government or do not stand the stress
of policies. s b it

Cil

Therefore, the assurance that the
hon. Minister has given, I take it;
particularly, on the basis of his inter-
vention, really it means that there is
no doubt about it. I would, therefore,
request the hon, Minister to allow
this House to send back thig Bill to the
Lok Sabha so that the Lok Sabha
may go into it and the hon. Minister
may make legal provisions on the
basis of this assurance in the provi-
sions of this Bill, in which case alone,
Sir, the question of subordinate
legislation being directly scrutinised
by Parliament would arise,

1 take it, Sir, that the very fact
that the hon. Minister has been plea-
sed to give that assurance 1o the
other House and repeat that assurance
in the course of the introductory re-
marks to this House, would show that
there is an element of truth and cor-
rectness in the statement that power
of subordinate legislation, much in
excess than what is generally done,
has been given by the provisions of
this Bill. The second aspect that I
would like to refer is again a matter
as 1 submitted which hasg already
been referred to by the hon. Minis-
ter in the course of his introductery
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remarks, The hon. Minister was at
pains to tell us that the pattern of the
provisions in regard to the powers of
the Visitor in this Central University
is largely the same pattern as has
been observed for other Central
Universities, but the hon. Minister
added stating that the power of ins-
pection of colleges has also been given
as an addifional power to the Visitor
in this Central Unijversity which
power is not there in the other Cen-
tral Universities. Ag the hon. Minis-
ter put it there will be Visitorial In-
quiry in regard to sick colleges. 1 do
not know why the Visitor who is none
else than the President of India
should hold an inquiry at this level
with regard to sick colleges. I sub-
mit, Sir, that the powers granted to
the Visitor by the provisions of this
Bill, including the power of Visito-
rial Inquiry into sick colleges are
powers which are wholly undemocra-
tic, which are really violative of
the powers that oughf to go to the
various academic bodies of this
University, the domestic bodies with-
in this University. Those powers are
being arrogated to the Central Gov-
ernment because the Visitor cannot
act himself; the President has got
to act on the basis of the aid and
advice of the Central Government.
1t cannot be that he will be doing it
himself. I submit, Sir, that the
powers of interference and interven-
tion by the Central Government in a
body like this University are too large
and that is not good for the North-
Eastern area itself, = ...
e - 47

SHRI JANARDHANA REDDY
(Andhra Pradesh):  Vice-Chairman,
Sir, along with the other hon. Mem-
bers I welcome this North-Eastern
Hill University Bill. When I heard
the speeches, particularly of the Mem-
bers who belong to that area, the en-
thusiasm they displayed is really note-
worthy and I hope that the people
of that area would also be very happy
and greateful to the hon. Minister who
has taken this bold step to intro-
duce this Bill and set up a University
there. I hope he will glso be con-

[ RAJYA SABHA 7

University Bill, 1973 292

gratulated very soon in Pondicherry
where he is going to set up a new
University. There is a long standing
request from our State alsg that a
Central University should be located
in Hyderabad where huge buildings
are ready there, buildings which were
build for the Police Academy and the
co-operation of the Stale Government
is also there fully. Though the hon.
Minister has refused to accept this
proposal so many times I hopé he
will reconsider and do something in
this regard because that will help a
lot to solve the problems—Mulki and
whatever other problemg there may
be—that are there now. I quite
agree with our hon. Member, Shri
Bipinpal Das, and request the Minister
to take this opportunity to build up
this University as a model university
in our country. The other day he was
telling us in the Consultative Commit-
tee that he was against starting new
universities. Yet this is a Univer-
sity which is golng to be a unique
one, It is in an area where the peo-
ple are good and the location is such
that he can build up a new model
university. We need not netessarily
follow the foreign pattern, we can
have our type university in our own
country. I think this Bill has gone
through the hands of eminent persons
and eminent educationists, There will
be guidance from Professor Nurul
Hasan, our Minister and an eminent
educationist. I see a bright future
for this University. 1 feel it ig not
out of place to mention certain dis-
parties between State Universities and
Central Universities. This I have,
been mentioning to our hon. Minister.

There are so many  disparities
amongst Universities. For a student
to get the first degree in certain
States they have to pass through

a fifteen-year course, whereas in
certain States like Bihar it takes
only fourteen years. Thig is a dis-
parity which even the Inter-Uni-
versity Board is unable to help. I
think the Government of India in
the Ministry of Education should take
it up and do something in this re-
gard. There are so many disparities
like this.

-
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The other day I was mentioning,
when the University Grants Com-
mission Bill was introduced in  this
House, the disparitieg in the financing
of State Universities and Central
Universities. 1 understand from the
minister’s statement the other day
given in the consultative Committee
meeting that the Central Universities
are being paid even the maintenance
grant by the UGC? whereas the State
Universities are not being paid this.
It is only the development grant which
they are paid, Yet I find that sixty
per cent of the money that is given to
the University Grants Commission
has gone to only five Central Univer-
sities, whereas hundreds of other uni-
versities are there standing for the 35
per cent grant that is given by the
UGC. There is this disparity. Our
Minister being a Professor from a
Central University should mnot get a
name that he is sponsoring only Cen-
tral Universities. He should give
encouragement to the State Univer-
sities also. There are State Univer-
sites where they are unable to pay
even the salaries of their teachers.
Here in the Central Universities—I
do not say they are dumped with
money—anyway they are being trea-
ted well. We have tp encourage
them, but let us also encourage the
State Universities. The States are
unable to finance their Universities.
At times they are interfering with the
autonomy of the Universities. The
University Grants Commission is
often making the Universitieg a
kind of subordinate bodies of the
State Governments by asking them
to get clearance from the State Gov-
ernments for their grants. The
moment they get the advice of the
University Grants Commission, they
are running to the State Governments
and the State Governments  thrust
certain ideas on them. Thus they are
tampering with the autonomy of the
Universities. The University Grants
Commission is only helping them in
tampering with their  autonomy
instead of helping them to preserve
their autonomy. That ig why I re-
quest the hon. Minister to intervenc
in the matter and do something so
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that the State Universities are helped
properly and sponsored properly by
the University Grants Commission.

My colleague, hon. Nawal Kishoreji,
was Just mentioning student partici-
pation. It is a long pending desire in
all the universities. Student partici-
pation should be there in the admi-
nistrative bodies. It should be so,
but before taking a decision in the
Central Universities, let us discuss the
matter threadbare with all the Uni-
versities. Make it a kind of policy
and advise the Universities to have
student participation. As a member
of the syndicate of the Venkatesh-
wara University, every time the Sen-
ate and the Academic Council meet,
we used to discuss student participa-

.tion, but the question arose in what

will happen in the other Universities.
We want co-operalion from the
other Universities in this kind of po-
licy, so that the students’ agitation
may not be there in other Universities.
When T mention about student agita-
tion and student unrest, I do not think
it is out of place to say that there is
political interference with the students
and the universities, and we have
to accept that the politicians are inter-
fering with the universities and the
students and are creating a kind of
student unrest. Student wunrest is
there on account of their own internal
problemg but it is being encouraged
and is given a kind of exaggerated
colour due to political interference in
the universities and in the affairg of
students. That is Why we the politi-
cians, I say, have to make up our
minds and keep away from the uni-
versities and the students. In the
name of  ©building up leadership
amongst the youth, certain political
parties are interfering in the univer-
sities . ...

THE VICE-CHAIRMAN (SHRI V.
B. RAJU): It is a bit out of the Bill
You are going into a wider aspect.

SHRI JANARDHANA REDDY: Sir.
These disparities between the State
and the Central universities should be
teken away. I will give a specific
example, I think, which the Minister
perhapg has not naticed sg far. One
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of our universities in my State had
planned to start a new department by
name Human Genetics—pernygps no-
where it is in this country—with
foreign help. A university m West
Germany came forward to help that
project and a plan has been drafted
and the University Grants Commis-
sion also, I think, has approved it.

DR. V. B. SINGH: Scrapped

SHRI JANARDHANA REDDY: That
is my information. But later, the Gov.
ernment of India hag turneq it down
saying that it hag got the lowest prio-
rity. I do not know if a particular
science subject, a new subject, for
which no foriegn exchange is involv-
ed, can be of lowest priortiy. This I
think, the Minister has to reconsider,
and do something about, because this
is a new department that is coming
up in our State. I do not think that
Prof. Nurul Hasan ig going to allow
this kinq of disparity in this matter,
and I hope he will do something in
this regard.

This university which is going to
come up soon, let us hope twinkle as
a star, as a seat of learning, in the
northeast frontier, to build up the
culture and the tradition of that area
and also serve the nation, to build it
up ag a new nation with new ideas
and policies. T hope that Prof. Nurul
Hasan will definitely make this uni-
versity which hag been started during
his time as a king of 3 model univer-
sity in the nation. -
” . IG BYTI

PROF. S. NURUL HASAN: Sir, I am
extremely grateful to the hon. Mem-
bers who have weleomed and support-
ed this Bill and who have been good
enough to use kind words about my-
self. With the exception of my dis-
tinguished and esteemed freind, the
hon. Shri Chandrasekharan, everyone
has extended his support to this Bill.

) I feel that a new lamp is being 1it
4n the east and that the rays from
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thig lamp will reach all gections of the
country. It is an affirmation of the
faith which the Indian people have
in themselveg that whenever any sec-
tion of our great nation feels that it
wants to come up or that it has been
denied the opportunities in the past,
the rest of the country comes forward
with a helping hand, with the assu-
rance that the uniky and strength of
the countiry lies in the concern which
each section has for every other sec-
tion of the people. Ours, Sir, is unity
in diversity. That is the beauty of
our culture, that ig born out of its
long historical tradition. Unily ig the
strongest when each element of the
composite culture of India {eels that
it is safe, And, therefore, I have no
hesitation in giving this agsurance to
my hon’ble friendg that this University
will contribute itg might to the main-
tenance and further development ac-
cording to the genius of the peoples
concerned of the cultural heritage of
each section of the people inhabiting
the North Eastern region,

Sir, T would like to state, noi that
it needs to be stated, but lest there
might have been some misunderstand-
ing caused ag a result of the remarks
made by some hon’ble friends here,
that we who represent our people
here do not suspect the patriotic mo-
tives of any section of our people, And,
therefore, when we say that we are
trying to be of service to some of our
brethren we are thereby asserting our
right as well ag our duty that the
health of the nation depends upcn the
health of each and every section of
our people. Therefore, Sir, I consider
it to be a matter of privilege and pride
that 1 have to come before this House
with this Bill which has brought joy
and excitement to our brothers in the
North Eastern hill region where
they may feel that they can contribute
directly not only to their own deve-
lopment but to the averall develop-
ment of the country and of the na-
tion. I have great faith in our bro-
thers and sisters living in that part of
our country, in their inherent genius,
in their capacity for dedication, and

.
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I have no doubt that their genius will
find itg reflection in the functioning
of this University that it will be a
new type of University, not because
any Education Minister wisheg to give
it a new shape but because the people
of that area are determined ic make
their own contribution so that it leads
to the development howsoever indi-
rectly, but negverthelesg il utilises
knowledge, it brings knowledge and
the temple of know!ladge closer to the
life of the common man and that it
becomes an instrument wof social
change, And in that sense, I hope,
Sir, it will be a new and a unique
University. I can assure my hon’ble
friends that the Government will, as
a matter of policy, respect freedom of
thought and academic autonomy.

L. N . - . e
[ P, TN

Knowledge cannot grow except in
an atmosphere of freedom and in an
atmosphere of autonomy in academiec.
life. This Parliament hag everv right
to impose rigid restrictiong and con-
trols over seats of learning but it has,
in its own wisdom, chosen to give
them autonomy, freedom of thought
and freedom of research and of study,
Therefore, Sir, it ig in this light that
I beg to draw the attention of my
hon’ble friend Shri Chandrasakharan,
regarding the point he has ralsed. It
is not merely a legal matter of dele-
gated legislation, it ig much more than
that. The question is: Ig the struc-
ture of the University going to he so
tightly laid down by Parliament that
any change that iz sought to be intro-
duced in the composition and function
of any University by it must be
brought before Parliament or ig the
University and its duly constituted
bodies, are they going to be authorised
to bring about changes in their mem-
bership, in their composition in accor-
dance with hte changing academic
needs and requirements of a Univer-
sity. Sir, in none of the Central Uni-
versitieg are Ordinances required to be
placed before Parliament, nor do the
Ordinanceg which control the acade-
mic life of a university depend on the
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previoug approval of the Visitor for
coming int oforce. The academic and
coming into force, The academic and
frame the Ordinances and it ig through
the Ordinanceg that the academic life
of a university is controlled, Parlia-
ment in itg wisdom in several cases
hag given, since freedom, the right to
every university to frame ifg own
Ordinances, to amend them, to add to
them and {o delete from them, provid-
ed, of cours~, there is that extraordi-
nary right of the Visitor that he may
disallow if any very serious reason is
there. Therefore, it is not a legalistic
duestion of delegated legislation, bhut
it is a question of what are the items
that are to be put in the body of the
Act, what are the items that are to be
put in th. statutes and what are the
jtemg that are to be put in the Ordi-
mances, In that sense, this piece of
legislation before thig House is entirely
on the same lines ag the legislation
which thig House hag been pleased to
accept in respect of all the other
Central Universities.

. Jdooa

s A

~

) i
5 '{f jﬂ ot

Sir, the point that I had raised was
a limited one, that ig to say, whenever
the Government came before the
House, the first statutes were gpelt
out in some detail. Then all sub-
sequent changes could have been made
in the statutes by the academic autho-
rities of the university with the pre-
vious approval of the Visitor, without
the changes in tha statutes being plac-
ed on the Table of the House, But
because of the peculiar circumstances
of thig university where we have to
ensur- that the needs of cach of the
areag over which its jurisdiction is
going to extend, are going to be taken
into account fully, we could not forsee
what are going to be the full require-
ments of the university. Therefore,
we said—angd this is the new thing—
that the Visitor, on the expiry of the
said period of three years, shall make
the detailed statuteg and these shall be
laid hefore hoth the Houses of Parlia-
ment, The assurance of the Govern-
ment is rather a limited one, that we

®
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shall ourselves move a motion that this
be taken into consideration. Any Mem_
ber of the House, under the normal
rules of Parliament, could have moved
this because laying of these statutes
on the Table of the House ig already
provided in the Bill itself. Therefore,
Sir, there is no ground, in my humble
opinion, for any misapprehension to
be entertaineq on this account.

Sir, the time is very short and I
would not like to take much of your
time. I would briefly mention a few
points. I would like to assure my
hon. friend, Shri O. P, Tyagi, that, as
I have already stated, we will do our
best to help every tribe to develop ils
own culture and, at the same time, as
he rightly pointed out, strengthen the
fabric of Indian unity as a whole, Sir,
thig point has been raised by other
hon. Members and I am grateful to
them for having raised this pnint and
answered some of the other poinis, I
would like to agsure Shri WNawal
Kishore that thig university will cer-
tainly have a special department or
maybe even g school—I do not know
what the academies would ultimately
decide—which would make a careful
study of the tribal customs and cul-
ture, without which, I quite agree,
further progress may not be possible.

Sir, I caunot resist referring to one
point mentioned by my friend, Shri
Nawa] Kishore; he has glways been
such a king friend that I cannot regist
this temptation. He said, Visitor ho
gaye ki khuda ho gaye . Sir, the
powers given to the Visitor are exer-
cised on the advice of a Minister who
is responsible to this House. This is
a very important matter, Thig House
can haul up the Minister, can ques-
tion every single action, any piece of
advice that the Minister gives to the
Visitor. It is not an arbitrary power.
{t is a power which is enlirely subject
to parliamentary contro}. Sir, the con-
cept of “khuda” which I used to hear
once upon a time is that there is no

contrn] ever the powers of God.
[
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Sir, it was said that the UGC has
made a suggestion for the establish-
ment of multi-media universities. It
has not formally come to the Govern-
ment yet. When it comes, the Gov-
ernment will certainly take this matter
into consideration. I would like to
assure my friend, the honourable Shri
Bipinpal Das, that the doorg of this
University will not bes closed 1o the
people of other regions and new ideas
would be presented in the way this
University is organised. Regarding
the question of inspection of colleges,
our unfortunate experience in soine of
the colleges has been such that the
University hag found it impossible to
intervene, A very seriouz case has
occurred and I do not want to disgress,
I am deliberately avoiding making a
reference to any other University, So,
I would have liked ‘the University to
do something in the matter. The Uni-
versity itself wanted to do something
but the legislative competence was
lacking., It ig for this rcason that this
rather extraordinary measure has been
introduced. Lastly, I would again sub-
mit for your consideration that lucky
is the University which begins with
such profound goodwill from all sec-
tiong of our ©peopls as represented
through the will of their sovereign
Parliament, RN

Sir, I commend this legislation for
acceptance of the House.

THE VICE-CHAIRMAN (SHRI V.
B. RAJU): The question is:

“That the Bill to establish and
incorporate g teaching and aftiliating
University for the Hill areas of the
North-Eastern region, as passed by
the Lok Sabha, be taken into consi-
deration.”

; ~h
The motion was adopted. I

THE VICE-CHAIRMAN (SHRI V.
B. RAJU);: We shall now take up the

clause by clause copsideration of the
Bill,

~
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Classes 2 to 42 ang the Schedule THE VICE-CHAIRMAN (SHRI V,
were added to the Bill, B. RAJU): The House stands adjourn=

ed till 11 a. M. tomorrow:
Class 1, the Enacting Formula and

the Title were added to the Bill,
PROF. S. NURUL HASAN: Sir, 1

beg to move: The House then adjourned
« ; R at fortynine minuteg past five
That the Bill be passed. of the clock till eleven of the

The question®was put and the motion clock on Wednesday, the 16th

was adopted. May, 1973,



